FIR No. 339/2019
w/s 376D 1PC

P'S: Sarai Rohilla
State Vs, Kavinder

OX.09.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Parminder Kumar Sharma, Ld. Counsel for accused/applicant
s present physically.

Ms. Lakshmi Raina, Ld. Counsel for DCW.

Complainant in person through WhatsApp call on number
SES1065123 from mobile phone number 9813220959,

10 SI Vikas Tomar is present physically.

Arguments heard on the application for extension of interim bail of

for accused/applicant has submitted that
ely implicated in this present case. It is further

itrix has not supported her complaint
t u/s 164 Cr.P.C. and also during the trial
| of applicant/accused may kindly be




Heard. Having heard the submissions made by Ld. Counsel for
applicant/accused, Ld. Counsel for DCW as well as Ld. APP for the State,
without commenting upon the merits of the case and after gone through the
contents of the bail application and in the interest of justice and in compliance
of the directions passed by High Power Committee of Hon'ble High Court of

Delhi. interim bail of applicant/accused Kavinder is hereby extended till
31.10.2020 with the same terms and conditions.

Copy of this order be sent to the Jail Superintendent. Delhi for




FIR No. 339/2019
u/s 376D 1PC

PS: Sarai Rohilla
State Vs, Monty

08.09.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Parminder Kumar Sharma, Ld. Counsel for accused/applicant
is present physically.

Ms. Lakshmi Raina, Ld. Counsel for DCW.

Complainant in person through WhatsApp call on number
SRS1065123 from mobile phone number 9813220959.

10 SI Vikas Tomar is present physically.

Arguments heard on the application for extension of interim bail of

Lds Counsel for accused/applicant has submitted that
wwm wimphcated in this present case. It is further

itrix has not supported her complaint
t u/s 164 Cr.P.C. and also during the trial



apphicant/accused, Ld. Counsel for DCW as well as Ld. APP for the State,
without commenting upon the merits of the case and after gone through the
contents of the bail application and in the interest of justice and in compliance
ol the directions passed by High Power Committee of Hon'ble High Court of
Delhi. interim  bail of applicant/accused Monty is hereby extended till

31.10.2020 with the same terms and conditions.

~ Copy of this order be sent to the Jail Superintendent. Delhi for

‘accordingly.







